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oA Nou 513 of 1996

Present ¢ Hon'ble Mr, S. Biswas, Administiative Ménber :

Hon'ble Mr. Nityananda Prusty, Judicial Member

Jyoti Prasad Paul

Tellecom

For the applicant s Mr. SeKe Ghosh, Counsg

W
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For the Respondents: Mr. M.S. Banerjee, Counsel

Date 0f Order : 15-.12-2003
ORDE

1A

MR, NITYANANDA PRUSTY, JM

Heard Mr. Ghosh, Ld. Cbunsel for the applicant and Mr.

Banerjee, Ld. Counsel for the official respondents. It is submitted ]
by Mr. Ghosh, Ld. Counsel for the applicant |that the applicant in thi:}
OeA. is a"@réup 'C' employee under the Bhargt Sanchar Nigam Limited ;
(BSNL) and this Tribunal has no jurisaictior to entertain this'appli-;
cation since no notification has|yet been igsued by tbg‘competent

authority bringing the BSNL under the jurisdiction of this Tribunal«

2. In that view of the matter the 1d.Jcounsel for the applicantif
wants to withdraw the matter with liberty to the applicant to approachy
the appropriate forum.for rdressal of his grievance. Mr. Banerjee,
1d. Counsel for the official respondents has| no cbjection to the aboviy
prayer made by the Ld. Counsel for the applikant. The O.A. is |
accerdingly dismissed as 'withdrzwn'., However, the'applicant isat
liberty to appf@ach the appropriate forumvfor redressal of his

grievance in accordance with law.

There shall be no order _

Jﬂ\

Member(A)

as to costs.
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